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(vil) Need for a legislation to provide
Compensation to those kept in jails
for a period larger than pronoun-

ced by courts
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(viil) Need for strict implementation of
Constitutional provisions for reser-
vation of Scheduled Castes and
Scheduled Tribes in Schools/

Colleges and jobs.
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(ix) Damage to sugarcane crop by

insects im various parts of the

country and neced for immediate
measures to save the crops.
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